CP No. 233/2020 in OA No.1147/2018

Central Administrative Tribunal
Principal Bench, New Delhi

CP No. 233/2020 in
OA No.1147/2018

This the 09" day of March, 2021
(Through Video Conferencing)

Hon’ble Mr. Justice L. Narasimha Reddy, Chairman
Hon’ble Mr. Mohd. Jamshed, Member (A)

Raj Kumar Thakur, Superintending Engineer (C), Retd.,
Age about 62 years, S/o late Sh. Lachhman Singh,

R/o 53, Neelgiri Appartments, Sect. 9,

Rohini, Delhi — 110085.

...Applicant
(By Advocate: Mr. Om Prakash)

VERSUS
1. Sh. Durga Shanker Mishra, Secretary, Govt. of India,
Min. of Housing and Urban Affaris, C-Wing,
Nirman Bhawan, New Delhi — 110011.
2. Sh. V. K. Jaiswal, Director General, CPWD, A- wing,

Nirman Bhawan, New Delhi — 110011.
...Respondents

(By Advocate: Mr. Anil Singh)

ORDER (Oral)

Mr. Justice L. Narasimha Reddy:
This Contempt Petition is filed alleging that the respondents
did not implement the order passed in OA No. 1147/2018 dated
04.09.2019. It is stated that the interest on delayed payments of
pensionary benefits were not paid to him. He took Voluntary

Retirement and according to law, there cannot be a delay beyond



CP No. 233/2020 in OA No.1147/2018

8 months for payment of pension. The OA was disposed of on
04.09.2019 directing that the respondents shall pay interest at

the GPF rates beyond 8 months permissible under Rule-59 of

CCS (Pension) Rules.

2. The respondents filed a compliance affidavit stating that the
interest was calculated for the relevant period and a sum of Rs.
1,61,266/- was paid to the applicant on 23.06.2020.

3. Though the applicant filed the rejoinder denying the
contents of the compliance affidavit, we are convinced that the
order of the Tribunal is complied with.

4. The CP is, accordingly, closed.

(Mohd. Jamshed) (Justice L. Narasimha Reddy)
Member (A) Chairman
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